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Seniority List said to have
been prepired &s on 1.9.1994 is yet to be
finalised if the contention: raised by the
petitioner is <ccepted and after the sanme

is finelised promotions will be given to
such of the officialgwho @re entitled t
promotion, ¥ven @ccording to the petit 1uner',~s

tbansel, the @uthorities are bound to

dispose of the objection Of the petiticner
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